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SHRI SWARAN SINGH There two
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" “quite substantial. Goods worth Rs. 23 Jakhs

T were involved.
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SHRI SWARAN SINGH: With regard: -
to the proposal made by the h{’m. Member 1
should like to thank him; it is a good pro-
posal and I shall request my colleague the
Finance Minister to take note of this.
About his second question - T have purposely
not given the names of the countries to
whom these two diplomats belonged and 1
Member not to
press me to do so. Inone case the con-
signment itself was. abandoned in the sense
that the person in whose name the consign-
ment was sent said: 1 have nothing to do
with it and we- had to open it in the pre-
sence of the officer of the customs depart-
ment and other respectable persons and
contraband goods valued 18 lakhs were
found in that consignment. But he dis-
claimed any connection with'it. These are
the types of d fii_uliies that we face in such
cases.

SHRI NIHAR LASKAR (Karimganj):
We have drawn attention to this fact be-
cause we are all concerned at the way smug-
gling is increasing. Government had also
come out with a statement that unauthorised
use of foreign exchange is to the extent of
Rs. 240 crores. They asked certain commi-
ttees to go into this and they have given
certain  recommendations also.  Would ‘the
Government implément those recommenda-
‘tions or think of other ways to stop this?

SHRI- SWARAN' SINGH: T am sure
that my colleague ‘the Finance Mlnis;etil"_
fully seized of this matter
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the Industrial Disputes (Central) (Amend-
ment) Rules, 1972 (Hindi and Engikh ver-
sions) published in Nntification No. G.5.R.
79§ in Gazette of India dated the st July,
1972, under sub-séction (4) of section 38 of
the Idustrial Disputes Act, 1947, [Placed in
Library. See No. LT-3406/" 2]

NOTIFICATION, UNDER PASSPORTS ACT, 1967
AND EXTRADITION ACT, 1962

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): I beg to
lay on the Table:—

(1) A copy cach of the following
Notifications (Hindi and English
versions) under sub—section (3)
of section 24 of the Passports
Act, 1967:—

() G.SR. 285 (B) published in
Gazette of India dated the
25th May, 1972

(i) G.S.R. 286 (E) published in
Gazatte of India dated the
25th May, 1972

(iii) The Passports (Second Amend
ment) Rules, 1972, published
in Notification No. G.S R.317
(E) in Gazette of India dated
the 21st June, 1972 [Placed in
Library. See No. LT-3407/72)

(2) A copy each of the following Noti-
fications (Hindi and English ver-
sions) under section 35 of the
Extradition Act, 1962:—

() GS.R. 34 (BE) published in
Gazette of India dated the
20th January, 1972 extending
the provisions of the Extradi-
tion Act, 1962 to the United
Kingdom of Great Britain
and Northorn Ircland.

{i) GS.R. 35 (B) published in

Gumette of Iandia dated the

201k Jaguary, 1972 :eatending

the provisions of the Extradi-
tion Act, 1962 to the Republic

ol Bingapore.

SRAVANA 36, 1894 (SAKX)
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(ili) Erratum to the Hindi version
of the sbove notificationy
published in Gazette of India
dated the Ist March, 1¥72
[Placed in Library. See No,
LT- 3408/72}

MESSAGES FROM RAJYA SABHA

SECRETARY : Sir, I have to report the
following messages received from the Secre-
tary of Rajya Sabha :(—

(i) “In accordance with the provisions
of rule 127 of the Rules of Proce-
dure and Conduct of Buswmess in
the Rajya Sabha, I am directed to
inform the Lok Sabha that the
Rajya Sabha, at its sitting held on
the 14th August, 1972, agreed
without any amendment to the
Diplomatic Relations (Vienna
Convention) Bill, 1972, which was
passed by the Lok Sabha at its
sitting held on the 9th August,
1972."

“‘In accordance with the provisions
of rule 111 of the Rules of Proce.
dure and Conduct of Business n
the Rajya Sabha, I am directed to
enclose a copy of the Victona
Memorial (Amendment) Bill, 1972
which has been passed by the Rajya
Sabha at its sitting held on the
14th August, 1972."

(i)

VICTORIA MEMORIAL (AMENDMENT)
BILL

AS PASSED BY RAJYA SABHA

SECRETARY : Sir, [ also lay oa the
Table of the House the Victoria Memorial

(Amendment) Bill, 1972, as passed by Rajya
Sabha.

[

12.45 hrs.
CENTRAL SALES TAX (AMENDMENT)
BILL

() REPORT OF SELECT COMMITTES

SHRI DHARAMRAO AFZALPUR-
KAR (Oulbatge) ¢ 1 beg to prosent the



